Title: Further discussion on the resolution moved by Shri Ramanand Singh on utilisation of funds by the States. (Concluded)
(Resolution withdrawn)

SHRI ANADI SAHU (BERHAMPUR, ORISSA): Madam, Chairperson, | thank you for giving me this opportunity. | rise
to support in a way the Resolution presented by Shri Ramanand Singh. What has been ailing us in different States
is that funds that are being allotted for taking up different developmental projects for the poor are not utilised
properly. It is a fact that there has been some sort of poverty alleviation over the year and the persons below the
poverty line has come down to 37.7 per cent approximately. But the fact remains that in spite of making so many
projects with a view to help poor, we have not been able to achieve what is necessary for us.

Going beyond party lines, let us analyse as to the manner in which funds are being utilised at different places in
different States. | would not like to name the States, | would only confine myself to my State of Orissa. What is true
of Orissa is definitely true of many States in this country. Take the case of water resources. Water harvesting
structures are absolutely necessary for sustaining agricultural development in this country. If anybody goes to any
place, he would be able to see that old water harvesting structures have become redundant or not functioning
properly because of lack of afforestation or lack of many other things.
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We have had nine Five Year Plans. The Ninth Plan is going on now. Had we taken a little bit of steps to take care
of the water harvesting structures and water harvesting projects, we would not have had drought whether in Orissa,
in Andhra Pradesh, in Gujarat, in Rajasthan or in any other State of this country.

We have been crying hoarse that we are not getting water. But think of the money that has been spent over the
years for getting water. Think of the money that has been spent for lift irrigation points. Think of the deep bore-wells
that are dug to get water. We should have taken into consideration that over the years because of lack of rain or
because of some calamities the water level would be going down. This should have been taken care of by our
planners and by the people who are working at different places.

We have been spending money on many aspects. Take the case of Employment Assurance Scheme. That scheme
is a laudable one which aims to see to it that the poor get some work at least. Only a year back, in the Twelfth Lok
Sabha, this Government had passed a Resolution saying that if there is an exodus of people because of paucity of
work or because of any other reason, at least 25 to 30 per cent extra work is to be provided to the poor under the
Employment Assurance Scheme, so as to ensure that people do not go out for work and they do not get dislocated
from their hearth.

In my State we had faced lots of problems where people from my area who are accustomed to a particular type of
climate had to go to Gujarat and other places with alien atmosphere to work hard in order to get a mere pittance for
a living. They had gone to Arunachal Pradesh also where conditions are not conducive for them. As a result,
whatever little money they might have earned in those places, when they came back, they were heart-broken and
health-broken and many of them died because of other complications.

The Employment Assurance Scheme has had no influence at all in alleviating the poverty of the people. There is
also absolute corruption at all levels of life. This is a matter which should agitate the minds of this august House
which has passed so many good resolutions. Funds are being created for this purpose, but in the field no work is
being done. Take the case of TRYSEM. We are imparting training to the needy young men and women, but after
the training we do not provide them with any sort of work or tools so that they can take up some work. We are not
motivating the banks to provide funds, so that they can take up small work here and there. You see any bank, they
take a lot of time to provide funds. The District Industry Centre passes so many projects, but when they go to the
banks, the banks are very conservative in giving the loan. For many projects the Government of India has been
providing money to the banks to finance the people so that they can have self-help groups and they can find out
work either individually or collectively for themselves. But banks are not coming forward to give the money on the
plea that it is not recoverable. If it is not recoverable, why do we not devise ways so that people can get money and
banks also can recover the amount?

| will give an instance. There is a Government of India project where people below the poverty line - some seven or
eight of them forming a group - can buy tractors. The last point of my constituency is about 220 kms. away from
Bhubaneswar. For getting a loan to buy a tractor, these seven or eight persons have to come together thrice or four
times to Bhubaneswar, get it passed by the Government, by the Department concerned and by the banking
institution concerned.

Now, for coming there three or four times, it requires time and money and nobody is able to spend money, although
Government of India has been funding it. | am only giving one instance of it. There are many programmes, where



there has to be a matching grant by the State Government concerned. In some cases, it is 50:50, in some cases, it
is 75:25, in some cases, it is 80:20 and in some cases, it is 100 per cent grant from the Government of India. | would
come first to the grants from the Government of India. The grants from the Government of India, for some work, go
to the States. Government of India does not have any machinery to spend money in these areas of the States.
When the money goes to the States, what do they do? Due to financial difficulties, due to mismanagement of funds
and due to the greedy nature of some people who are at the helm of affairs in the States, the money is diverted for
some other purpose. As a result of this, the project which had been started earlier becomes almost a still-born
project and after two years, if you want to take it up, you would find that the cost has gone up and whatever
structures had been created earlier had already been demolished.

This is the position with minor irrigation projects. But think of the ayacut areas. Such is the fate with minor irrigation
projects that when they are completed, there is no water and whatever little water is there it is not available at the
tail end and we say that we have constructed so many minor irrigation projects. In the case of medium irrigation
projects which are at the moribund state, water is not available to the people. In many places, water cess is being
levied but water is not available to the farmers. Due to faulty procedures that we have been adopting, due to lack of
commitment on the part of the politicians and executing authorities, we are not able to achieve whatever we are
thinking of.

Now, | will come to the Jawahar Rozgar Yojna (JRY) which has become Jawahar Samridhi Gram Yojna which is a
self-employment scheme aimed at providing infrastructure at the village level. | need not say how it is working
because all of us know as to the manner in which funds are being squandered in the JRY. Only vested interests are
working in the areas where JRY schemes are implemented. We are not constructing any school buildings. We are
not constructing small houses like anganwadis or something like that. Money is being spent only on paper.

I had been to a remote tribal village in my constituency. On paper, a school building has been constructed from JRY
funds but | did not find a building at all because the ten kilometres trekking had never been done by the Collector
and the MLA and |, being the MP there, also had not visited that area earlier in my election campaign. One has to
trek ten kilometres climb three mountains and come down below without any water. The people who are staying
there have to trek three to four kilometres to get a pitcher of water. Half the day, whether it is menfolk or womenfolk,
is spent only for fetching water from far-off places. The best method which they have found out is to take out and
consume the fermented juice from the salap trees which keeps them fit for some time. As a result, they are almost
alcoholic. | do not call them fully alcoholic but they do not have the zest for life. They do not have the intention of
living at all. They live just for the sake of living, without the intention of doing anything meaningful. For the last 50-
52 years, we have been thinking so much of poverty alleviation. We have been thinking of the poor in many
respects.

We have been crying hoarse in this House. We have been crying hoarse outside. We have been saying that we are
the champions of the poor. Are we the champions of the poor? Kindly think of the MPLADS fund. How much money
is being spent? There are allegations that certain MPs are taking a percentage while sanctioning the funds under
the MPLADS. There are Collectors who have a stiff upper lip.. They do not come forward to cooperate with some of
the Members of Parliament to take upon themselves the task of providing funds immediately and getting things
done. The rigmarole of the procedure is creating a bottleneck in spending the MPLADS funds. | saw this thing the
other day that a sum of Rs.1600 crore under the MPLADS fund is unspent for very many reasons. Maybe, we are at
fault. Maybe, the executing agency is at fault. Maybe, the procedures provided are at fault. But we must think of it.
This is the time when we must think that why should the money that is going from the plan side, non-plan side and
the MPLADS fund is not spent within the year prescribed. Why should it not be spent within the year prescribed?

| will give you one more instance where under the JRY only 70 per cent funds were spent last year. Let us ask
ourselves this question. Why was only 70 per cent spent? Why was not 100 per cent money spent? When money is
available, when projects are available, when people are willing to work, why was only 70 per cent spent?
Accountability has to be there and heads must roll. Otherwise, this country cannot prosper and we cannot be a
developed country in another ten to fifteen years of time. Why is it so? Let us ask these questions ourselves. Let us
think of these projects and the funds which had been earmarked..

| will just give you one more instance of it. Money for a particular programme was provided in the Budget. It was
amounting to Rs.950 crore in 1999-2000. But it had to be brought down to Rs.720 crore in the Revised Budget
because work was not being done. | give only instances of such happenings in Orissa. As | said earlier, | would not
go into the details of other States because | may be treading on the toes of somebody and he may take umbrage.

About Orissa, | am giving you one other instance of the release of funds by the Central Government under JRY.
The amount released was Rs.46.95 crore till November 1999 but the expenditure was only Rs.9 crore. It was a
percentage of 11.36. Why was it so? | asked myself this question. | would also request all of you to ask this
question yourselves in respect of your own States that why the money was not spent fully. Why, at least, 50 per



cent money was not spent? In my State, up to November, Rs.91.18 crore has been given by the Central
Government in EAS and only 29.06 per cent was spent. The Central Government has its General Financial Rules.
Unless you give the utilisation certificate, the second instalment will not be released. It is good. It is absolutely
necessary because unless money is spent, why should the Central Government give the second instalment.

Sir, you might have seen and those Members who are in the other Committees might have seen that the State
Governments do not send the utilisation certificate because they know that the money has been diverted for paying
the salaries or meeting the other obligations. As political parties, we have been telling others that we will do this and
that too without thinking of the developmental process. The moot point is that the developmental process has to be
uppermost in our minds.

So far as the Integrated Rural Development Programme is concerned, it is shared on a 50:50 basis. Have we
achieved anything in that? We are now clubbing it with some other developmental projects. The State Government
has to give 50 per cent and the Central Government will give 50 per cent. The important point is that inflated
estimates had been prepared in a way so that the State Government was not to pay the money. But at the same
time half of it is squandered away because it is the Central Government's money and the project is left half-way
through. In the Indira Awas Yojana, | have seen that for a poor man to get a house, the Gram Sabha is only a
misnomer. No Gram Sabha meeting is held. Only the muscleman or the sarpanch knows what to do.

They are strong in body and mind, not in spirit. They know how to get /ndira Awas Yojana sanctioned. | would recall
that there are three steps of corruption. In the first stage, you pay Rs.1000 to the person who has sanctioned; in the
second stage, you pay another Rs.2000 to the Junior Engineer for saying that the work is half-completed; and the
third stage is that when everything is completed, you pay Rs.1000 or Rs.1500 depending on the greed of the Block
Development Officer so that you get the final instalment. We spend Rs.20,000 or Rs.22,000 for construction of a
Indira Awas Yojana house and we say that we are providing shelter, we say that it is provided in article 21 of the
Constitution and that it is a Fundamental Right. How unfundamental we are in thinking of constitutional right of the
persons by taking Rs.3000 or Rs.4000 or Rs.50007 Think of the pension of the poor man - whether it is widows'
pension or old-age pension. Hundred rupees have to be spent or paid to process the application and Rs.100 or
Rs.400 or Rs.500 is spent, not only for the bureaucrats who are there, but also for the elected representatives. The
elected representatives also take money. If this is the situation can we expect proper people to get the old-age
pension or the widows' pension or anything of this sort?

Take for example the Integrated Child Development Scheme (ICDS). Under this programme, we have some lady
officers who are supposed to go round to see as to who are the pregnant ladies, as to who are the weaning
children and as to what type of things to be given to them or as to what type of things are to be done for them. We
have anganwadis also. | had been to another place, which is not in my constituency. | went in search of an old fort
of the sixth or the seventh century in Phulbani constituency of Orissa. | had to walk a distance. | saw thin emaciated
young children moving around and pregnant women moving around. Out of my sheer curiosity, | asked: "Has any
ICDS officer come to this place to see as to how you are living?" Pat came the reply "We do not know as to who he
or she is". But money has been given, in the records of the Government and in the Block Office, money has been
given. | went there and just made a casual remark. Has Rs.500 reached them? Earlier, it was Rs.300, the National
Democratic Alliance Government has made it Rs.500. They said that money has been distributed. How has it been
distributed? In a far off place, people have not got the money. The pregnant women or the weaning children,
breast-fed children, etc. have not got the money. They have not been given money. In records, we say that funds
have been given. In our records, we have been saying that so many women have been fed and that they are
healthy. We say that healthy children are being born. Yesterday, the billionth child was born, by name, Aastha. Do
we have aastha — confidence in ourselves? Have we been able to exude confidence to the poor people saying that
we are for you, we are thinking of development? Have we thought of them?

Rural development has taken the prime of place in our developmental work. Every Plan, from the First Plan to the
Ninth Plan, we have been thinking of rural development; we have been thinking of agriculture; and we have been
thinking of ameliorating the conditions of the peasants and the poor. We have given seeds which are spurious in
nature. What will happen to the crops when the seeds are not good? Insecticides that we have given are not
proper. But we expect that the production should be good and we expect that farmers should be able to lead a good
life.

We have fixed support price for 12 different commodities. Earlier, it was six. Maize is one of the products for which
minimum support price has been fixed. In tribal areas in my constituency, maize is produced in abundance. There
are two types of people in my constituency. One is the Tibetan peasants and the other is the tribal peasants.

The Tibetans are affluent. They have money on which they can live up to 8 or 10 months, whereas the tribals live a
life of hand to mouth. Once the tribals bring maize, they have to sell at Rs.300 per quintal whereas the Tibetan
peasants keep it for six months and sell it at Rs.600 per quintal. The Government of India has fixed the price at



Rs.600 per qLiintaI. But we have not thought of those tribals who are selling their produce at distress pn'oeé. They
sell their produce at distress prices because they have to live. We have not thought of a mandi for them. We only
think that we have fixed the price and that is the be-all and end-all for the development of peasants.

Sir,  am only giving instances of how things are moving in this country. We have records and statistics to show that
we have progressed very fast. The statistics and the progress that has been made are for those unscrupulous
people, whether they are politicians or bureaucrats or middlemen or the Panchayat-level people or the elected
representatives at different stages. We should all think in what manner we can correct this malaise and take India to
a better path, where development will be good, prosperous and better for the people.
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SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Chairman, Sir, thank you very much for having given me this
opportunity to express my views on this Resolution moved by Shri Ramanand Singh.

The utilisation of funds by the States is a moot question. The non-utilisation of funds is one thing and the diversion
of funds by the States is another thing. Certain States are in severe deficit. This morning, when the hon. Minister
was answering Question Number 663, he has listed out the States where there are large amounts of loans which
are outstanding. He has listed out all the States. | would like to say that when the States are not able to meet the
loan advances, is there any possibility of them diverting the funds given by the Central Government to the States? |
was told from different quarters that certain States have diverted the funds allotted for the purpose for which it was
allotted, which has not been spent.

The funds or the Budget is voted here in Parliament. We debate it. The M.Ps. participate in the debate and then the
Appropriation Bill is passed. After that the Members of Parliament have no role to play in the utilisation or non-
utilisation or even the evaluation of the work done by the State Governments through the funding by the Central
Government. As many hon. Members have said, the Members of Parliament should be entrusted with the power of
monitoring the funds granted by this House to the States. Take for example the schemes like the Jawahar Rozgar
Yojna, Employment Assurance Scheme or the IRDP.

The funds are given under these programmes to the State Governments to alleviate the poverty of the common
man. We have to see whether the common man has actually benefited and whether the common man gets the
maximum benefit of these schemes. | know that there are listed contractors who take these contractual works
benami whether these are in the name of BPL, APL or the Scheduled Castes and the Scheduled Tribes. No
programme of the Central Government has virtually reached the common man. It is eaten up by the middleman. It is
not even reaching the common man, the residents of the area. Suppose, a tank is to be desilted and an amount is
sanctioned. It is taken by local panchayat President. Sometimes they do it by themselves and sometimes they get it
done through their agents. So, there should be a permanent monitoring mechanism with the Member of Parliament
as its head at the District Headquarters to monitor the functioning of the schemes and the utilisation of the funds.
How will the States like Uttar Pradesh, which have the outstanding loan amount of Rs. 33.78 crore, will be able to
utilise these funds? Orissa and some other States have written off their loan advances. So, | would urge upon the
Finance Minister and the Minister for Rural Development to appreciate the fact that a monitoring mechanism should
be evolved. That is the first part of my submission.

Then, there is a lot of corruption in implementing these programmes. There will not be a tank and there will not be
desilting of a tank, but still the Measurement Book will be prepared by the local Junior Engineer of the Panchayat
Union. They all will collude and pass the bill while there will not be existing the tank which is shown as being
desilted. The same is the case of rural roads. The village roads are not repaired at all. The common man is living in
villages. He is not living in Delhi, District Headquarters or State Headquarters. So, these programmes should reach
all the villages. We go to villages. Mr. Chairman Sir, | have visited almost all the villages during election, and after
election, whenever | go somewhere | use to go to villages only because the villagers have the highest expectation
from the Members of Parliament.

Now, the members of the Assemblies owe their allegiance to the local ruling Governments, but the Members of
Parliament have risen above their party affiliations. We are all talking above party affiliations. So, the District
Panchayat President, the State Government, the Collector or the local BDO should before taking action, before
implementing any provision, before earmarking any work--where it is being done through the Central funding--get
prior approval of the Member of Parliament because he has toured the entire area and he can assess whether the
amount is actually spent at all. The Ministers in the State will not be interested in works done through Central
funding. They will be interested in executing their own Budget Estimates. Here, the Central Minister can confer with
Members of Parliament. We are easily accessible and he is also easily accessible and therefore, there can be a
close association and close coordination to execute these programmes.



Finally, all these programmes are earmarked for the poor people. We have to find out whether, after having
implemented these programmes and projects, the common man has come up in his life and whether the villages
have developed to a certain extent. It is not so.

Every year, we are passing the Budget and, every year, it is going into somebody™s coffers or pockets. Only the
contractor is benefited in the whole of India. If you take a railway contractor, he is a rich man; if you take a highway
contractor, he is the richest man because they are handling public money. They can collude with the officials and
everybody else and they can get the money. As far as the other non-executive officers are concerned, they are not
able to do like that. Therefore, the Members of Parliament should be nominated in every committee that deals with
Central funding, and not a single paisa should be allowed to be spent without their approval. The Minister should
evolve a programme to protect the public money. Every year, we are giving Rs. 500 crore, Rs. 600 crore or Rs.
1,000 crore to every State, but where is the progress? There has been no progress at all. Some States have
diverted the funds to some other projects. Some States are spending the money on laying highway roads, but they
are not bothered about village and Panchayat roads. Some States are not able to pay the matching grants to the
Panchayats. When they have huge deficit or a huge outstanding running into crores of rupees, how will they be
able to pay the matching grant to the Panchayats to execute the work?

This morning, the Finance Minister, Shri Yashwant Sinha, said: "We have no power to monitor the financial
discipline of States under the Federal structure." A person who gives the money has the power to monitor.
Therefore, Parliament, which approves and gives the money to the States, can become the monitoring body. They
are accountable here, and they cannot be accountable elsewhere because it is debated and vetoed here. | would
say that the uppermost thought in the mind of every citizen should be to utilise these funds for the benefit of the
common man.

| welcome this private Bill. | actually seized the opportunity to deliberate on this issue. The Central Government
should monitor to see whether the State Governments are executing the work, whether or not they are utilising the
funds allocated to them, and whether they are diverting the funds to any other project. Some States may build
bridges, but they may not be laying the roads. Without the roads, the bridges are of no use. The transport system
has failed in almost all the States. Throughout India, be it in Delhi, Mumbai, Tamil Nadu or anywhere else, the
transport system has failed. As per a news item appeared in some Star News programme, wherever the transport
system failed, the State concerned has become bankrupt. Therefore, you must assess the state of bankruptcy of
certain States first and then only should allocate funds. If the outstanding dues of any State are very high, then you
should waive the loans. That is why, this morning, | said, "What is the criteria for waiving or to write off the loans of
certain States?" You have written off loans in respect of certain States like Orissa, Madhya Pradesh, Uttar Pradesh,
Punjab and some small States also. The same yardstick should be followed in respect of Tamil Nadu and other
States, which have a financial crunch. If a State is in a financial crunch, it will not be able to do anything for the
common man.

SHRI MADHAVRAO SCINDIA (GUNA): There is no problem in Madhya Pradesh.
SHRI P.H. PANDIYAN : | am sorry. | will then delete Madhya Pradesh.
| seized the opportunity to express these views. Thank you, Mr. Chairman, Sir.

*SHRI P.C. THOMAS (MUVATTUPUZHA): Respected Chairman Sir, at the outset, let me congratulate the Hon.
Member for bringing this important resolution. In our country, we have umpteen projects. There is no dearth for
projects as such. But the real problem is in the non-utilization of such projects. In this very House, yesterday, we
had a heated discussion about this. It was about the various aspects of the Local Area Development Fund of MPs.
It is a fact that no proper utilization of that fund is made in time, even though the Member concerned has given the
release. A few days back, a news item appeared in a local newspaper in Kerala. The said article has alleged
Members for non-utilization of the funds at their disposal. It had put us in a very difficult situation. The root of this
news item was a letter sent by the Central Government to the State Government stating the percentage of utilization
in the State. The letter was only meant to remind the State Government about the real merits of utilizing the funds
fully and fruitfully. It goes on to state that about 59% gross utilization is there in the State and the break up with
regard to every member is also shown. My break up is shown as 59.9% | was taken aback for a second because |
had sanctioned more than what is really allotted to me.

Sir, it is really difficult to hold back the funds because the demands are numerous and in the State of Kerala, we,
Members of Parliament function like

Panchayat members. | don't think that there will be any dispute in this regard in my State because we have a
number of programmes for the grass root level and we do really reach out to the poor with such programmes. So,
the news item alleging the non-performance on our part was like a bolt out of the blue for us. But in this case



utilization was calculated from the information they gathered from the utilization certificate of respective schemes
and not based on the amount we

*Translation of the speech

originally delivered in Malyalam.
sanctioned for such schemes. Ultimately we were made the culprit which was really sad.

Now, let me come to the crux of the discussion. We have hundreds of projects and schemes for those who live
below the poverty line. Differences galore as to whether these funds are utilized properly or not. But there is a
different aspect to this confusion. The major problem is that there is a marked difference between the Central and
State Government statistics about the number of those who live under the poverty line. At times, there is a huge
difference in the figures arrived at. The Central Government data says that only 25% in Kerala are below poverty
line but according to the State Government data it is 42%. So, Sir, there should be some way out to reach a
consensus and to solve the problems related to that. The PDS is badly affected in my State due to such confusions.
| have a feeling that the need of the hour is to evolve apt concepts regarding BPL and research should be
conducted to evolve a foolproof procedure to find the real BPL group.

| may be permitted to repeat one point, a very important one, which many of my colleagues have raised. Sir, many
States are not in a financial position to contribute the 50% share which they are expected to pool in, in the centrally
sponsored schemes. So, the right option, or rather a solution would be the suggestion made by the Standing
Committee on Rural Development. The report suggests that the Central Government may allocate 100% funds to
the States for such schemes and can go for redeeming the 50% later, considering it as a loan to the State. Sir,
accepting this suggestion will be a fruitful step towards solving the problems related to the lack of funds.

It is a known fact that corruption prevails at every point in the execution of the schemes. As the layers of the
administrative process increase, the layers and quantum of corruption also increases. Is it not a shame that we
accept the fact that only 16 paise, out of one rupee reaches the beneficiary while implementing Government
schemes? We should not accept things lying down. We have to react and take steps to root out corruption from this
country. One such step is to ensure timely release of money and to ensure its reach at the grass root level. DRDA
should be strengthened. | would like to associate with the suggestion made by my beloved colleague Mr Pandian.
He said that the Members of Parliament should be made the Chairmen. In fact, | am going one step ahead in saying
that it is not proper, or rather not advisable, not to make the MP the Chairman of a Committee in which he is a
member. Because the bureaucrat Chairman is forced to oblige, at times, to a member of that Committee by virtue of
his position. Protocol demands that. But on many occasions they might even ignore the member. That is another
cruel fact. So, if a Committee is set up related to the funds allotted for a particular project sponsored by the Central
Government, the member of Parliament himself should be made to Chair the Committee to ensure proper
monitoring. Moreover, the members should be given the right to send his nominee, in case of any other urgent work
expected of him. If you have the nomination facility in Committees, a Member can ensure learned participation in the
form of some person who can represent him/her in the Committee.

17.00 hrs.

Sir, Panchayat Raj has become a reality. In many States it functions effectively. So, utilizing this opportunity, many
Central Government schemes can be coordinated and implemented with the people's participation, at the level of
Panchayati Raj institutions. | would also like to refer to the participation and performance of banks in the disbursal
of money sanctioned under various schemes. It is seen that officials in such financial institutions put unnecessary
hurdles in the path of the poor beneficiaries of such schemes. Even in the case of PMRY schemes, the poor youth
who ultimately manages to become a beneficiary is denied the money which should go to him through banks, due to
the evil designs of a single official at that end. It is very unfortunate, Sir, it is an aspect which is to be looked into.

Diversification is another serious problem, Sir. Let me narrate my experience. In my constituency in Mulanthuruthi
Block, under a scheme sponsored by the Norwegian Government, money had been sanctioned for the computer
education of poor rural women. Even after one and a half years a single paisa from the sanctioned 4 lakhs could
not be used. The real reason was the underlying politics and the rivalry between two State Government
departments concerned, Social Welfare Department and the Women's Welfare Department. Sir, this is a problem
with multifarious causes and tones and the solution is not that easy. But immediate and effective steps should be
taken to evolve a solution so that the real benefit goes to the poorest of the poor in this country.
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MR. CHAIRMAN : There are five more hon. Members to speak. Each of them is to be given two minutes. All of them
are from the BJP. Since you have taken ten minutes, the Minister may straightaway start his reply and no other
person shall speak.
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SHRI KHARABELA SWAIN (BALASORE): Sir, | would appeal to the hon. Minister, through you, that he should not
be very impatient because this is a very important subject. | would not just repeat whatever other hon. Members
have said. | would give some suggestions.

You should not think in terms of finishing this debate by 5.30 p.m. and say that everybody would speak for only two



minutes. Two minutes is not time enough for us to make our suggestions.

There are hardly 25 Members present in this House and the Press Gallery is totally empty. It sometimes seems as if
it is not worth discussing such important subjects under such circumstances.

MR. CHAIRMAN: Shri Khanduri, how much time should | give for these five hon. Members from your party?
MAJ. GEN. (RETD.) B.C. KHANDURI : Sir, you may give three minutes each.

MR. CHAIRMAN: There are hon. Members only from your side to speak. The hon. Minister is here to reply. What do
you suggest?

MAJ. GEN. (RETD.) B.C. KHANDURI : The hon. Member, Shri Raghuvansh Prasad is also here. We would like that
his Resolution is also introduced.

SHRI KHARABELA SWAIN : If that is so, you may give the time to somebody else. Thank you.

MR. CHAIRMAN: You may please make your points. | will allow you. The hon. Minister has to start his reply at 5.30
p.m.

SHRI KHARABELA SWAIN : It is with regard to the Employment Assurance Scheme. Under the EAS, the Central
Government has divided the blocks into three categories with regard to the number of Scheduled Caste and
Scheduled Tribe population. The allocation for "A' category is Rs.1 crore, for 'B' category is Rs.75 lakh and for "C'
category is Rs.50 lakh every year.

In the Employment Assurance Scheme, the guideline of the Central Government is to prepare a muster roll of the
people who are to get the daily wages, who are to be provided with work, etc. In Orissa and in several other States
also, | have never found any muster roll. As per the guidelines, 40 per cent of the work under this Scheme should
be undertaken with irrigation, construction of some roads or some school buildings, etc. But nowhere, the guideline
is adhered to. You can find in any State that the Panchayat Samiti Chairman or the Collector would say that they
do not have any money to build any pucca roads. The guideline here says that 75 per cent of the money should go
towards the labour component and 25 per cent should go towards the material component. If you adhere to this
guideline, then you can have only kucha roads. It is because the guideline says that 75 per cent of the cost should
go towards labour. But if you build a house or a school building or a pucca road, then the material cost will be much
higher than the labour cost.

My suggestion here is that the system of preparing a muster roll and the system of allocating 75 per cent of the
money towards labour component should be done away with. This is my first suggestion.

The second suggestion is with regard to Indira Awas Yojana, the Old Age Pension and Widows Pension. It is the
Gram Sabha, where the beneficiaries are to be identified. What happens is that in most cases, the Gram Sabha is
not at all convened by the Sarpanch. Suppose it is decided at the block level that two persons from that village will
be provided with housing, then about 50 other people will say that they should be the beneficiaries since they are
eligible for that. What happens then is that the Sarnpanch would think of not displeasing anybody and so, he would
prepare a list of all the 50 persons. But the rule is that the Gram Sabha should recommend the names of only two
beneficiaries. The Sarmanch recommends the names of about 50 persons, with the result at the block level, the
party in power or the MLA or whosoever is more powerful recommends the names of two, whom he wants to
recommend and who may not be the proper beneficiaries.

In Orissa, there are many people who are having four sons and earning about Rs.20,000 per month and who are
having 20 acres of land; but they will also get loan for Indira Awas Yojana. There are also many families where the
husbands are getting Old Age Pension and the wives are getting Widows Pension! This is happening in a State like
Orissa.

Here, my suggestion is that there should be a Committee, which should consist of MP, who should have some
prominent position, the MLA and the Sarpanch so that they can select the names of beneficiaries. It should not be
left to the Sarpanch alone to decide the matter. The Committee may hold three or four meetings. Nowadays, no
new person is being given the benefit. If one beneficiary dies, then only, in his place, another person is being given
the benefit.

Some rule should be made under MPLADS, that if a Collector or an Officer deliberately puts some hindrance in the
implementation of the work, then some sort of a punishment should be given to him. Previously we were under the
impression that we can bring a Privilege Motion against him, if he does something like that. But the other day,
during a reply to a discussion, hon. Minister, Shri Arun Shourie asked us to bring a Privilege Motion and see the



positiBn, indiéating that there will be no result and that this cannot be covered under ‘pn'vilt-ages'. That means that
the Collectors or the Officers know that even if they do not take up any work, no action will be taken against them.
So, at least some mechanism should be found out whereby if they do something wrong deliberately, they could be
punished.

Finally, | still believe that the functioning of the Central government is much better than the State Governments. The
MPs should be made more powerful. Previously people were thinking that the MPs are going to Delhi to give
bashanbaji, but after the MPLAD Scheme, when the MPs are given an amount of Rs.2 crore, which is in the hands
of MPs, the expectations of people have gone up.

Now, the people think that we will be able to provide them rice, wheat etc. But we find ourselves helpless. So, |
would appeal to the hon. Minister that MPs should be given more powers and they should be associated with all the
Centrally Sponsored schemes so that they can monitor all those schemes.

. e vaEd (rrR) ¢ gl wEIeE, I 1952 § W ueafta A &1 fFefer gen o ofiR o 8 W+ 2000 ¥ Aidf deaffa Frerm A&
gd & &1 arfior &=t @ fag Rt org i, st R wr I iat 9@ ugw o, wE el ugaddt, S wd AggEn g sk
SRS AN FE & A A D W B B Al AAG AT Al DI BT IS St 3R TG B G qE 81 U | Afp A B AHT 53
qf & veara, Mo g @ ol SEdh & qward s g9 6 2000 ® i 1 AR e s a1 S T d @ vens w9 ok R
a1 21 # aft #fa & =i § a5 fh-

" @l @ et g, @ aed AP §,
A @ Breft W o fwe-fws w® o €1

TEIqY, 4% ar<d A g3 woite Rufd &1 89 1971 # gumsh, st e ot 1 i geret @ A o o Sk o@ 1971 ®1 Mt @A
29-30 af & 7Y, Afr = A 78, g T ok 3g Tt wwrg g W W TTE ﬁuﬁéﬁiﬁwmmﬁaﬁﬁw
araredt, fEr @R arfior R STEEE a7 @ ofdid dg eR g sTdfea MRl @1 I g ST A Ry oW w iR R @ ad
& Ao, vl @ weew W € P e o <t @ @ifre wt @ 73 afiEe § oo} 80 wied e sHeiRal @t aee gam §
1 ITB W GRfRIHT & SR @9 €, ST A4 W@ B 3R g I € 3R A fAdra &1 S araa d e =iy ' e @ urar 21 e i
H S wRdE 8, 38 R M@ &1 8 AT 8, a8 SH v H A1 S HAW 8, AP U dErgd H uie-wia Sl kil €, Ue g M S 8,
I @ ME ¥ S 39S T B € IS a1 a8 F € A oy v #1 FRaw Iven @it 2, @2 Aol &1 uew wger | @ ey
P1g B 811 gaferg & ey weiAT w6 ©) Gt wrsw v formn wime- wdft, o, e, fen, wew ofk wWrew, 39 Bt ANl @ aeHe
FEACE T [ A Al e ot Sft o 81, A<t & fag arft oreet &), 4N uR & ST ar 8 9, Fd@ @ @iv w9 w e e,
HEIDRI DI A o H B3 Ragwd 7 8, o & wwq Svo 8@, e w9 w® fid oy, g=6i & oy fen ot S @ @ 8@ o,
HWHE & 9N & Y Hed @1 R B A, @A A F=i BT @R P R R I B A1 DI IMER AF S AT {FHTE B R @
e 9t 3R 39S fay &= wReR S A 4w <l 8, SHE AR iR SRisHEE 3 yeR § 8 o § wHeda g 6 @ $1 S uee
Rkl

#ergy, am €, Where there is a will there is a way. &t @aa ardi & = gt
" et oeft wrTa #, weeft SO W,
HE FAR BN Hael, Iax Ha-orer o= "

IS &H TS 3T Sl AHEE R ATABIaamel 8, Sl FNHed TRE 8, Wl Iel H dArdrigpierd S § & HY o Aesit &1 Fafor o €
'&maﬁﬂqﬁmﬁfﬁ%ﬁwwﬁﬁmﬁélmﬁﬁ@@ﬂwﬁmﬁmﬂmﬁ?ﬂ% wel fFw = @ g 8, ¥ F8 @Hm g =R, |
q 99 3R e e W

HET, ¥ 39 WA &1 A ReiR @9 Sl § R I8 qreiFl Sl § 6 S R AR @ die @ g X v @ $1 B
Tl & o @ Afh 9@ =0y AR 4ET 7t @ O SHeT g R B @ 6 g8 Ay ok oy oft < den Swet fraraf ot W@ 1w
3@ it S AR @ e o § A

AR, B & P q9 &1 IR Q@1 o @M o1 {6 S5 B T 452 Aoredl &R 30 S $9T T W @ A1 oA B 205 ArA1aif 0
Pl 52987 HNI$ TUAT AT AMRY oI WP 37 ITH 84167 FIS YN W 8| THH QTS ST 1 Hhell & 6 AR $U & gy & i q=
g 21 AR, & ous At W/ w3 F dwig FiftEt # SwE et g B ofik St war Wt oft 7 st SRt arfor wRoeR e
AR T wfE Ao are # € A At @ firer @) ge 6 dit wite € 58 W @ e i 9| SEs erEsd, | AR, wd
arerte iR & e & O W B 8 waear 81 oo 19 ' fin, guad forg avgars)

SHRI P.S. GADHAVI (KUTCH): Thank you, Chairman, Sir. | will take only two minutes and make a few suggestions
only. At the outset, | congratulate Shri Ramanand Singh for bringing this very very important Resolution.

Though there are a number of schemes in the rural poverty alleviation sector, poverty remains where it was. The
root cause of this is, all these schemes are formulated at the Centre. Such poverty alleviation schemes should be



planned at the grass-root level. In the State of Gujarat, recently we have formulated a scheme by the name Gokul
Gram Yojana. This scheme was not only formulated by the local people but also implemented by them. Ours is a
vast country. If a scheme is formulated at the Centre, it may not be useful in all parts of the country. A scheme
which is good for the South may not be good for the North. So, whenever such schemes are formulated, the local
people should be involved. Instead of formulating these schemes at the Centre, they should at the most be
formulated in the concerned zone.

For the sake of argument, one would ask why some States like Gujarat, Rajasthan and Andhra Pradesh are facing
drought. | would say that it is because the schemes are not formulated according to their requirements. In my own
State Gujarat, there is a fall in the average rainfall. In my constituency, Kutch we had only 32 drops of rain in the
last 50 years. There is no ground water at all. Farmers cannot cultivate anything there. They can survive only if
they get water from Narmada. Narmada dam is the only solution. We have to bring water from a distance of about
700 Kms. Certain environmental activists are objecting that big dams are not useful. If Bhakra Nangal dam was not
there or the Visveswara Dam in Mysore was not there then what would have been the fate of those people? Big
dams are the only solution. Otherwise, in case of terminal dams, crores of gallons of water goes waste in sea. If this
was not the position, Kutch and North Gujarat would have been a surplus State in agriculture. | would say that we
have poverty because we do not have big dam.

| may also add that being a border State, people are migrating to our State. So, population is another factor
responsible for the poverty of the State. So, | would suggest that the schemes should be formulated at the local
level so that we could do something for the farmers. In the end, | would heartily congratulate Shri Ramanand Singh
for having brought forward this Resolution.
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI A. RAJA): Sir, the Resolution
moved by the hon. Member, Shri Ramanand Singh is arising out of the concern of the House and it expresses the
desire of the Members belonging to the different parties in proper implementation of the rural development schemes
so that the funds are utilised by the States to the fullest extent and the benefits reach the poor in the rural areas.
The Government allocates very large amount of funds for these schemes and it is imperative that the benefits of
these schemes reach the poor without leakage. In the lively discussion that took place in the House today and also
the last day when this Resolution was discussed, the hon. Members raised various points which are very important
and need full consideration.

| compliment the hon. Members for the lively discussion on this Resolution and for bringing out many useful issues.

Sir, the views expressed by the hon. Members may be classified into four categories. Firstly, non-utilisation of funds
by the State Governments; secondly, delay on the part of the State Governments in implementation of the works;
thirdly, empowerment of Panchayati Raj institutions more; and lastly, the role of Members of Parliament in the
schemes. The Government shares the concern expressed by the hon. Members equally, if not more. The



Government is already seized of the issue of making the rural development schemes effective and vibrant. With this
in view, the Government have already initiated many steps, the results of which will be visible shortly.

Sir, with your permission, | will now list out some of the actions taken by the Government towards this end.

As regards the utilisation of Central funds by the States, the Ministry has been able to ensure that all the funds
released by it were utilised by the States and Union Territories in the year 1998-99. The percentage expenditure to
available funds, including the State share and the opening balance available with the States, under various
programmes during 1998-99, as reported by the States, was 83 per cent under JRY, 84 per cent under EAS, 82 per
cent under IAY, 82 per cent under IRDP, 78 per cent under NSAP, 95 per cent under ARWSP and 116 per cent
under CRSP.

The percentage expenditure to available funds, including the State share and the opening balance available with
the States, under various programmes during 1999-2000, as per reports received so far, is 51 per cent under
JGSY, 56 per cent under EAS, 59 per cent under IAY, 32 per cent under SGSY, 62 per cent under NSAP, 96 per
cent under ARWSP and 41 per cent under CRSP.

The figures for 1999-2000 are, generally, up to the months of December/January and in the case of some States,
up to October only. The total expenditure for the whole year is yet to be reported by the States. That is one of the
reasons why the expenditure figures are less than 100 per cent under most of the programmes. | hope that there
will be considerable improvement when reports are available for the whole year. The performance under the
programmes is not uniform for all the States. In 1998-99, as per the reports received from the States concerned, the
expenditure in Madhya Pradesh was 90 per cent of the total available funds and in Bihar it was 74 per cent.

The implementation of the employment generation programmes in 1999-2000 was relatively slow due to their
restructuring. A new self employment programme, namely Swarnjayanti Gram Swarozgar Yojana, SGSY, was
initiated with effect from 1.4.1999 by restructuring the IRDP and allied programmes.

MR. CHAIRMAN : The time allotted for discussion on this Resolution is over at 5.38 p.m. If the House agrees, we
may extend the time till 5.50 p.m.

SOME HON. MEMBERS: Yes, Sir.
MR. CHAIRMAN: The time is extended. The Minister may now continue his speech.

SHRIA. RAJA: SGSY has been launched, keeping in view the deficiencies of the earlier programmes in making the
desired impact in alleviating the rural poverty and it has been conceived as a holistic programme of self-employment
in rural areas. Jawahar Gram Samridhi Yojana, JGSY, was also launched with effect from 1.4.1999 after
restructuring the erstwhile Jawahar Rozgar Yojana, JRY, with the main objective of developing rural infrastructure
while its secondary objective remains to be employment generation for the rural poor. Employment Assurance
Scheme, EAS, was restructured with effect from 1.4.1999. During the first six months of 1999-2000, the pace of
implementation of these schemes was slow, owing to factors such as the time involved in finalisation and circulation
of the revised guidelines and in sensitising the agencies involved in the implementation.

The implementation of these programmes were also seriously affected in 1999-2000 due to the ban on taking up
new schemes, imposed by the Election Commission after the general elections were announced in the country.

In order to ensure timely utilisation of funds by the States, the Ministry has incorporated the following provisions in
the procedure for release of funds:

Funds are released under different programmes to the States in two instalments. The second instalment of funds is
released only when the State/district has utilised 60 per cent of the funds available with it under the programme.

Audit Reports and utilisation certificates are insisted upon while processing the proposals for release of funds.

Cuts are imposed on the funds to be released to the States, if proposals for second instalment are received late
after December. If the proposals are received in January 10 per cent cut on the second instalment is effected. If the
proposals are received in February, the cut is 20 per cent and if the proposals are received in March, the cut is 30
per cent. The carry over limit of funds from one year to another has been reduced from 25 per cent during 1998-99

to 20 per cent during 1999-2000. It has further been reduced to 15 per cent with effect from 15t April, 2000.

These conditions of release of funds compel the State Governments to ensure that funds are utilised by them to the
extent possible, as otherwise they would not be getting their full allocation. In addition, Minister of Rural
Development from time to time has advised the States for ensuring full utilisation of funds. The Ministry full



recognises the need for an efficient monitoring mechanism, with the active participation of the people. The Ministry
has advised the State Governments to constitute Vigilance and Monitoring Committees at the State, District and
Block levels to supervise, exercise vigilance and monitor the implementation of all the programmes under its
purview. These Committees would also look into the complaints of misutilisation of funds of various poverty
alleviation programmes in the districts. The State Level Committees have, amongst others, one representative each
of national level parties, recognised by the Election Commission and represented in the State Assemblies. The
District Level Committees have MPs and MLAs of the district as members. The Block Level Committees have MPs,
MLAs as well as representatives of National Parties, recognised by the Election Commission and represented in the
State Assemblies, as members.

The Ministry conducts concurrent evaluations of its programmes to assess the impact of the programmes, identify
the bottlenecks being faced in their effective implementation and to take midcourse corrective action, wherever
found necessary. The Ministry has also started quick evaluation of all the important programmes during the current
year. The Ministry fully recognises the active role to be played by the Panchayati Raj Institutions for ensuring better
implementation of the programmes. Involving Panchayati Raj Institutions in the implementation of the programmes
has already drawn the attention of the Government. Therefore, care has been taken to include this vital aspect in
the guidelines of the programmes.

With regard to the role of MPs, many Members who spoke on this subject are known advocates who know that
DRDAI s an agency registered under the Society Registration Act under the State Legislatures. On the one hand, it
is a State subject and on the other hand, there are Panchyati Raj Institutions whose representatives are planning,
sanctioning and implementing the schemes. Without any detriment to these two systems, | assure that we will do
our best to stimulate the programmes, within the scope and ambit of the Constitution.

With these words, | conclude and | request the hon. Member to kindly withdraw his Resolution.
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MR. CHAIRMAN : Has the hon. Member leave of the House to withdraw his Resolution?

SEVERAL HON. MEMBERS.: Yes.



The Resolution was, by leave, withdrawn.
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